IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
PRINCIPAL BENCH

(IB)- 226(PB)/2017

IN THE MATTER OF:

Manodeal Investment & Finance Pvt. Ltd. .... Applicant/petitioner

Order under Section 318 of the Companies Act, 2013

Order delivered on 24.07.2017

Coram:
CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon'’ble President

Ms. Deepa Krishan
Hon’ble Member (T)

For the Applicant/petitioner : Mr. R.K. Bhalla, Mr. Sandesh Jain,
Advocates

For the Respondent

ORDER

Learned Counsel for the petitioner states that title page of the file
describing Section 59 of the Insolvency & Bankruptcy Code shall be
appropriately changed and modified title page shall be filed within one week.
The detail records with regard to the shareholders meeting held by the official
liguidator on 28.10.2016 shall also be kept ready for the perusal of the court
including other documents to which reference has been made under Section
318 of the Companies Act, 2013.

List the matter on 34 August, 2017.
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